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these things.  Otherwise, for exercising
that right to strike, which is guaranteed

not only in this country but the world over,
these men would not be kept out of service.

There was another instance of a similar
oature. In 1960 there was a strike which
was also declared illegal by an ordinance.
It was not a onc-day strike, it was a genc-
ral strike. When it was brought to the no-
tice of the th:n Prime Minister, Pandit
Nchru, that 1he right to stiike is a legiti-
“mate right of the workers and he could not
penalise them for exercising it. he told the
departments that there should not be any
victimisation, and within a minute there
was a clean slate,

MR. SPEAKER : He may continue on
the next occasion.

SHRI S, M. BANERIJEE ( Kanpur) :
He may also start and continue next time
if you agree,

MR. SPEAKER : No question of conti-

ouing next time. It may be over in 10, 15
minutes.

18.22 brs.

DISCUSSION RE; NON-IMPLEMEN-
TATION OF ASSURANCES GIVEN
DURING DEBATE ON DELHI PREMISES
(REQUISITION AND EVICTION) AMEND-
MENT BILL

MR. SPEAKER : We will now take the
discussion under Rule 193. Shri Sambhali.
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‘... any building or part of a buil-
ding on such land before the 15th
August, 1950, such persons shall not

be evicted.”
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“Where eviction is necessary, altor-
native accommodation should be pro-
vided on developed land and as far as
practicable pear the place of business/
employment of the displaced persoa.”
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MR. SPEAKER : I would 1iké to place -

"before th¢ House oné point. Do the Mem-

bers want & regular discussion on the basis
of this rule, or, can I ask the Minister to
reply straightway ? The matter is such that

. one by one the Members may like to raise

their points, and it may be difficult. To
save time, I would ask the Minister to
reply now. 1f it is mot satisfactery or
sufficient, later on next time, we shall see.
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MR. SPEAKER : 1 did not prevent him.
It is only after you agreed that 1 am
colling the Minister, otherwise, I would have
asked him to speaf.

&t wew fapd weRdt ;- (aew-
qT) TG AT AEA J€ g A ArwAw
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THE MINISTER OF WORKS, HOUSING
AND SUPPLY (SHRI JAGANATH RAQ):
This * discussion ' érises ~ out of the
Gadgil assurances iy the year 195i. The
hon. Member who has initiated this dis-
cussion went onto sy that the assurances
were not respected at all. It is far from
true. I may point out that so far, 27,700
perions were given alternative accommoda-
tion or aid for rehabilitation, even though
7,200 of them were such as had squatted
after 15th August, 1950, to whom this
assurance would not apply. Besides that,
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the Delhi Municipal Committee provided
accommodation to 2,278 refugee shop-
keepers. Government also  decided to
write off approximately Rs. 20 lakhs which
was recoverable from such persons by way
of damages dus to unauthorised squatting
on Government land. Thus, the Govern-
ment have already been taking a generous
and humanitarian outlook. Therefore,
there was no hardship caused. Unfortuna=-
toly, somo persons were left over. Their
problem had to be solved.

Ths Chanda Committec went into the
question in 1960 and gave a report. Accor-
ding to this report, those persons who were
left over and who were in unauthorised
occupation of Government land should be
given land ranging between 80 and 200
square yards, depending upon the financial
capacity of the eligible squatters and dis-
placed persons and the size of the family.
This recommendation of the Chanda Commi-
ttee has been cndorsed by the Comniiltee
on Government Assurances (Fourth Lok
Sabha) in paras 51 and 54 of their report,

This recommendation would be imple-
mented, I agree that thesc unauthorised
persons should not be equated to the
jhuggi-jhopri dwellers and 25 square yards
would not be proper. Thatis why 80 to
200 square yards, as recommended
by the Chanda Committee, will be given.
This is being processed.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : How soon will it be given ?

SHRI JAGANATH RAO ; As early as
possible. l_can_tiot fix a deadline, because
_ghe Master Plan was adopted in September
1952 and, icanml' allot any land for use
whizh is not in accordance with the Master
Plan. Objections should have been raised

DECEMRER 20, 1968
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at the proper time. ~ When objections were
not raised or having been raised were. not
accepted by the DDA, it is difficult for me
to go against the Master Plan. ’

'SHRI ATAL BEHARI VAJPAYEE:
The Gadgil Assurances were given long
before th: Master Plan was formulated.
Why did you not take into consideration
the Gadgil Assurances while drawing up
the Master Plan ?

SHRI JAGANATH RAO : The Master
Plan came in 1952, They should have
raised the objection at that time. If they
did not raise any objection or if the objet=
tions were raised and over-ruled, I cannot
do anything. Taking all this into consi-
deration, we are trying to do whatever is
possible. There are five unauthorised
persons who have built houses in Pcorvi
Marg i. e. Ganga Ram Hospital Road. They
have not vacated. They have been given
alternative land, but they do not want to
demolish the houses. They went to court
and still they are in unauthorised occupa-
tion. We are anxious to settle the left-
over cases. There is no intention to by-
pass the assurances. The assurances given
by Government are being respectcd and
will be respected.

There is one recommendation in para 60
of the report that the left-over problem
should be given to the Rehabilitation
Department. We had a meeting with that
department, but they are not willing to take
it over, because they are winding up their
department. ‘Therefore, this problem will
have to be dealt with by this ministry and
this will be dealt with as early as possible.
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SHRI JAGANATH RAO : I am not in

a position to say anything. In 1962 I was

not in charge.
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MR. SPEAKER : Assurances given by
Government continue, whichever Govern-
may come to office. Government may
change, but assurance continue.

SHRI S. M. BANERJEE : (Kanpur)
Mr. Mehr Chand Khanna did not fulfil
the assurances given and that is why he
" lost.

SHRI ATAL BEHARI VAJPAYEE:
Even the recommendations of the Chanda
Committec have not been implemented so
far,

AGRAHAYANA 29, 1890 (SAKA)

Messages from 354
R.S.

SHR1 JAGANATH RAO : That is the
left-over broblem, which was referred-to
by the hon. Member.
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SHRI JAGANATH RAO : 1 only said
that 1 am not mow in a position to say
anything about it.

18'40 hrs,

MESSAGES FROM RAJYA SABHA-
Contd,

SECRETARY : Sir, I have to report
the following messages received from the
Secretary of Rajya Sabha:—

(i) *“In accordance with the provisions
of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct of
Business in the Rajya Sabha, I am
directed to return herewith the
Approprintion (Railways) No. 5 Bill,
1968, which was passed by the Lok
Sabha at its sitting held on the 1Bth
December, 1968, and transmitted to
the Rajya Sabha for its recommen=
dations and to state that this House
has no recommendations to make to
the Lok Sabha in regard to the said
Bill.”

“In accordance with the provisions
of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct of
Business in the Rajya Sabha, I am
directed to return herewith the
Appropriation (Railways) No. 6 Bill,
1968, which was passed by the Lok

(i)



